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(Compensation and 
Rehabilitation) Amend

ment Bill 
Mr. flffcwr: In view of the state- 

tnent of the hon. Minister, I do not 
think it necessary that I should give 
consent to these adjournment motions.
I f they want to elicit any further in- 
tarnation, I will allow a short notice 
<juestion on this matter, and request 
the hon. Minister to make a full state
ment, to get the details as quickly as 
possible.

1 S.11 hn.
PAPER LAID ON THE TABLE

A mxndmknt to Cotton Tkxnuw 
(Control) Order

The Minister of Commerce (Shri 
Kanongo): I beg to lay on the Table, 
under sub-section (6) of Section S of 
the Essential Commodities Act, 1955, 
a copy of Notification No SO 560 
dated the 14th March, 1959, making 
certain further amendment to the 
Cotton Textiles (Control) Order, 1948. 
{Placed in Library, See No. LT- 
1350/59].

12411 hrs.

ESTIMATES COMMITTEE 
Fifty-S econd Report

Shri Thirumala Rao (Kakmada): I 
beg to present the Fifty-Second Re
port of the Estimates Committee on 
tbo action taken by Government on 
the recommendations contained in the 
Thirty-fourth Report of the Estimates 
Committee (First Lok Sabha) on the 
Ministry of Transport—Tourism

12.12 hrs.

DISPLACED PERSONS* (COMPEN
SATION AND REHABILITA
TION) AMENDMENT BILL

The Minister of Rehabilitation and 
‘ Minority Affairs (Shri Mehr Chand

Khanna): I beg to move for leave to
"Published in the Gazette aS India 

■dated the 14th April. 1980.
45 L.S.D.—4.

18*1 (SAKA) Re: Remission of n j 00 
suspension period

of Shri Arjun Singh 
Bhodauria 

“ Hroduce a Bill further to amend the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 188C

Mr. Speaker: The question is:

“That leave be granted to in
troduce a Bill further to amend the 
bisplaced Persons (Compensation 
tnd Rehabilitation) Act, 1954.”

The motion was adopted.

fehri Mehr Chand Khanna: I intro
duce the Bill.

12-13 hrs.

REMISSION OF SUSPENSION 
PERIOD OF SHRI ARJUN SINGH 
BHADAURIA.

§hri Ramji Verma (Deona): On a 
P01nt of information.
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Mr. Speaker: I was looking around 
whether any hon. Member would get 
UP and move, but I have gone to 
other subjects. Tomorrow, as soon as 
the questions are over, I will allow 
°Pbortunity for hon. Members to 
naD’Ve their motion.
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